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( 	 CENTRAL AOPIINISTRATIV( TRIBUNAL 

V 	 BANGALORE SBENCH P BANGALORE - 

IRIGINAL APPLICATION NO.796/1994 

1HURSDAY THIS THE TLâENTIETh DAY OF OCTOBER, 1994 

MR. JUSLICE P.K. SHYAI'UNDAR 	VICE. CHAIRMAN 

MR. T.V. RAMANAN. 	 MEreER(A) 

Smt. Leelavathi, 
wVo G. Keshavamurthy, 
Etra Departmental Branch 
Pbst Master(IDK 5/A), 
Nbu Hutta Branch Office, 
8hadràvathi-577301 
Dist: Shimoga 	 Applicant 

( By Advocate Shri  M.N. Siamy ) 

.v. 

iL The Post Master General, 
Karnataka Circle, 
General Post Office, 
Dr. Ambedkar tfeèdhi, 
Bangalore - 560 001 

21. The Director of Posts, 
Karnateka Circle General 
Post Office, 

l  Dr. Ambedkar IJeedhi, 
Bangalore - 560 001 

'• 	 ,Post 

j/••r- 	'ó> 	Shimoga- 577202 

•• 

 

1-14 • Smt. Sarasuathi, 
tI/o J.Mayanna 

/ Door No.44/1, 3rd Cross,. 

' 	 Upper Hutta, 	.• 	 . 	. 

Bhdravathi - 577301 	 Respondents. 

( By learned Standing Counsel ) 
Shri M.S. .Padmarajaiah for R-1 to 3 
ShriP.A. Kulkarni for R-4 

ORDER 

MR. JUSTICE P.K. SHYAf&UNDAR, VICE CHAIRMAN 

Heard. Admit. 



J 
2. 	We are called upon to decide herein whetter 

the order of appointment of Saraswath Respondent 

No.4, to the post of Extra'Departmeta'l 'Branch 

Post Master as against the claim of  the 	 - 

applicant Leelavathi is legally, and factually 

'tenable or not. It transpires the, aforesaid 

Leelanathi and Sa.raswathj both contended for 'the 

'. 	
post,referred tà above along' with one .Shri Shivalingaiah. 

Wlile Sarasuathi and Shivalingaiah were sponsored 

by the Employment Exchange, Leelawathi applied 

on her own pursuant to a notification issued 

by the Department. There is no dispute that 

Leelavathi was qualified. We can say she was 

3 'over—qualified for the job because the 'job 

requirement was limited only to SSLC whereas she 

was a P.U.C. pass and that is 'what ue are told 

by Shri Swamy, learned counsel for the applicant. 

"The point made by ,Shri Suamy is that the 

Department while 'making, a selection should have 

gone beyond SSLC ar.ea and ought to have given 

preference to tt1e aPplicant who was bette.r 

qualified than Saraswathi, who was only an SSLC. 

But, on the othr hand, on the basis of the 

marks -obtained by all the contending applicants, 

the job went to Respondent No 0 4 Sarasuathi, on 

the basis of the higher marks obtained by her in 

the SSLC examination. We notIce from 'the 

information supplied by the Government in their 

objection statement-that amongst the thrée'aspirants, 

the applicant Leelavathi had the lowest marks. 

Sarasuathi topped the list by scoring 27.5 marks, 

followed by Shivalingaiah with 238 while Leelavathi. 



brought up the rear with 236. Learned Standina 

Counsel also read to us administrative 

instructions which covered the situation. 	, 

lay down that all things be qqual v  the selection 

should be liñifed to, the prescribed minimum 

-educational qualification and no preference or 

weightage should be given to candidates with 

higher educational qualifications. In that view 

of the matter, Sarasuathi, who topped the list, 

got the appointment and that is why it had to 

be denied to the applicant, Leelavathi. Shri Swamy 

says that if it is a question of choice one 

would have thought, his client should have simply 

walked away with the job because of the higher 

educational qualification. While we recognise 

the force in the argument of Shri Suamy but if 

the employer does not want a highly qualif..ied. 

person and is satisfied with a person posessing , 

lower qualification, it is not for us to find 

fault with the employer's choice. What is more, 

the job requires only SSLC qualification and 

( 	'\Cdoes not need a person with higher educational 

%. 	')}qualification. In than matter of employment, 

people with lesser qualifications certainly 

ANG 

	

	' find it difficult to find suitable openings in 

the job market whereas it is not so with people 

possessing higher qualifications. If not this, 

they will get some other job but not others, 

who have lesser qualifications and in t,hxs case, 

there was an opening and that is how Sarasuathi, 



• .. 

the 4the respondent, was selected in preference 

to leelavathi, who had the necessary minimum 

qualification cd something more actually. The 

selection has been made in accordance with the 

rules and also the administrative instructions 

which haneceséarily be read into. We, therefore, 

think the aopointment has been made properly 

and does not call for any interference. The 

application is dismissed. It will be cpen to 

the applicant to seek further opportunities of 

serving in the Department if any opening arises 

in the Department who may like to avail of her 

services now that she is ampli qualified for 

manning the post of Extra Departmental Branch 

Poet 1aster and has experience too. The Department 

take advantage of the same if any openings are 

me up in the near future and the applicant 

i

ftO  hes her candidature. 

Shrj P.P. Kulkarni appearino for the 

respOndent has also filed statement of 

L 	 oblections which is taken on record and sô.also 

the statement of objections filed by Shri M.S. 

Padmarajaiah, appearing for R-1 to 3. No costs. 

9LE COFY a- 

EMBL() 	 VICL CHAIRN 

tion Of icer,  
Central A ministratiV8 TrlbulI 

8angalre Bench 
Bargalore 

ua 



CENTRAL.ADMJN ISTRAT DIE TRIBUNAL 
BAN 	BENCH 

Second Floor, 
Commercial Complox, 
Indiranagar, 
B4ANGALE - 560 033. 
Dated 28MAR195 

APPLIGAT ICN NO. 	796 of 1994. 

APPL1CS S.Leelavathx, 

• 

RESDTS:The Post Master Géneral,Karnataka Circle, 
Bangalore and others., 

To 

le 	:. Sri.P.S.Mjunatha,Mvocate, 
Sri'Bhavana Thilaka,No.4/2, 
Millers Road,Bángalore-560 052,, 

Sri.M.S.Padmarajaiah,Senior CGSC, 
High Court Bldg,Bangalore-5600001. 	• 

Sri.P.A.KUlkarfli,AdVOCate, 
(j, No.471, Second Floor, 

57th-A-Cross,Fourth Block, 	S  
, 	 Rajajinagar,Bangalae-'560O10. 

\O 
1: 	 •• 

G 	 / 

Subject:— F.rwardirig copies of the Orders passed by the 
Central Mministrative Tri7bunal,Bangalore-38. 
I 	 ---xxx--- 
Please I in& enclosed herwith a copy of.the Ordr/ 

Sty Crdei'/Intcrim Order, passe1 by this Tribunal in the above 

rnritioried application(s) on 17-03-1995. 	5 	
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Central Administrative Tribunal. 
Bangalor Bnh . 	. 
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4pplication No ....... ........ ........... ..... .......Of 1994 

ORDER SHEET (contd) 

Date 	 . 	Ofice Notes 	
•1 	

• 	Orders of Tribunal 

Oct, Ct 

 

-- .IM 
7t 	' le tz r 

ITIIJII 11 	= IL 
. 	 vc 

Ati 

U r 
*nOffl 

Central AdmifliStt1B TrIbW131 
angalOr0 Bench 

	

angalore 	
. 


